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Order dated 26,7.05

He ard Mr.Achintyadas, lde.counsel for the

applicant and Mr.P.C.Panda, Ld.Counsel fer the
ReSanﬁents. |

The applicant inm this O.A, has assailed the
inaction of the Senier Divisional Parsonnel-
Manager,East Coast aailwéy, khurdé Road in
delaying fixation ef his pay in the prometion
post of Engimeering Black Smith-III (EBS-III)
ir the scale of Rs.3050-45%0/~4

‘The Respondents by filing a writgeen state-
rﬁent has accepted the cenuineness of the grie-
vanece ventilated by the épplicant. They ﬁave

further ’subﬁit-ted at Para.s of their written

it

statement/counter that the applicant was

promoted as EBS~-III without fellewing the
proper procedhre as laiddown in this reqara
and therefore keepinc in view the enablingb
proevision laid down in Rule 1327, chapter-13
of IREC, Volune-IX,1987 (Annexure-R/1) £hc '
Pivisional Railway Manager (P) has approached
the Chief Personnel Officer ,East CPast Rail-
way by higd letter dtd,12,1.84 te accord one
tiime relagatieon in this case to z"egularise the
promotien granted tb the applicant,

Having regard te the abeve facts eof the cise
and that the Biviﬁional Railway Manager(F)Qig

the matter in cersultae-
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tion with the Chief Persernel Of+icer (Head
quarter)East Coast Railway, we dispose of
this 0.A, with a direction te the Chief Per-
sonnel Officer,East Coast Railway,Phubaneswar
te dispose of the communication dtd,.12,1,04
sent. by Divisional Railway Manacer (P)Khurda
Réad within a peri&é of 30 days from the date
of receipt of this erder and thereafter pay
of the applicant may be fixed as admissible
under the Bules within 9¢ days, -

With the abeve erder this 0,A, is disposed
of, No costs,

Send copies of this order to the Responde-
nts and free cmpiesfbe alse handed over to
the Counsels appearing for both the pafties.
And a copy of this order be sent to the Che £

Personnel Officer (CPO) having headgquarters at
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Bhubaneswar,




